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enalisacion compasies for
R mq-:-:;'- < apacity

o8, SHRI NIREN GHOSE
Will the Minister of FETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to mate @

(s} whether drug companien ever been
penalised for building ilfegal excess tapa-
city 3 and
{b) if not, reason: therelar P

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLE
CHEMICALS  AND FERTILIZER
{SHRI DALBIR SINFH) : (a) N2, 8ir,

(b}, 'The phen of production
exceeding the licersed capacities is not
confined to drug industry, In the case of
drug industry it wis d=cided in March,
1978 to regulaiss excess production of bulk
drugs and formulations as per criteria and
coaditions indicated in paragraphs 27.3
to 35 of the §:ateme nt laid on the Table
of the Lok Sabha on 29-3-1978. It was
also decided that if' the companies bad
cxpanded beyond licensed capacity or
done any other acts  in violation of the
conditions attached to the specific Indus-
trial Licences or other authority granteq
to  chem or of any other laws during
the period 1974-77 or p rior to that, actioy
might be taken against them on the same
lincs as applicable to all companies in
other sectors of industry which might
have committed similar voilations,

While datz war collected to impleyment
the abave mentioned decisions ﬂ;.’;:d di.
cusions and agemments were being done
Government announceed its policy in Augus:
1580 to recognise installed capacities a5 on
4-9-1080 wher e these are in tXcess of esn-
8ed capacities subject to certain conditions
In respect of certain selected industries of
importance to the naticoal economy and
those engaged in the production of arti.
cles of mass ion (whick includ
drugs and pharmaceuticals industry),

. The question of implications of both
tee policiet is being examined in con.
tultation with the concerned departments,

Bet up of two large sixe furtilizer
projects in Guojars:

1oBa. SHRI R.P. GAIRWAD : Will
the Minister of PETROLEUM, CIHEMI-
gu:;mm FERTILIZERS be pleased

a) qu!uﬂtllmithafmthnmluge
sized i be
u?n octs arcia sct ap

(b) if s0. whether they will be in Public
Beetor or in Joint Seclo: “;" -

{c) whether there are any foreign von-
tultants  engaged in the implementation
of these two projects ; and

{d) if s, names of chese foreign consul-
tants and remuneration 10 be paid to each
them

THE MINISTER OF PETROLEUM,
CHEMICALS AND  FERTILIZERS
{SHRI P.C. SETHI) : fa) A large-sized
fertilizer project with two apimonia plants
and four urea plants is being %t up at
Hagzirz, near Syrat in Gujarat,

(b) the project is in the ccoperative
sector,

{c) & (d). Mjs Sram tti of Iealy
bave becs led the reBs Y

Y can
tract for the urea plants for n total fees
(netr) of about § ey million. Mjs
Keliogy India I1d. (KIL) and Mfs Kall-
% Internationn]l Service Corporation

ISCO) are the consultants Jor the
ammonia plants. The total fees {net1)
payable 0 Kellogs is about § 15.400
million.

Consnltutions with State Govertumenta
to proyide Legal Aid 10 the Poor

1083, SHRI RAM SWARUP RAM 1
Will the Minister of LAW, JUSTICE
AND GOMPANY AFFAIRS bc pleased
10 atate =

(a) whether Government in consultstion
with State Governments are trying to
czeate 8 pool or lawyers on district levely
to  provide legal aid and help the
poor people in the dimif i Dh’;thc mul
pending against them ; if 60, the proposals
thereaf. ;

{b) whether any State Government
have taken so far any scheme for helping
and siding poor pevple in their States
and 1f s0, the facts thezreof ang names of
Statea?

THE MINISTER OF LAW, JUSTICE
AND CGOMPANY AFFAIRS : (SHRI
P. BHIV SHANKER ) : (a) No, Sir, It
is for the State Governments and Union
Tervitory Administrations operating Legal
Aid Schenes to make ne arrEnge-
ments for Appointments of counsel for legal
aid either by drawing up a parel for the
purpase  or otherwise,

{b) Details of the Legal Aid Schemes
opersting in various Swstes and Union
Tercitories available with the Government
are placed on the Table of the House.
[Placed 1n Lisrary Sm. No. LT-1334,180)





